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(Mr Deputy Speaker.)

not in the Order Pdper. Even so, I
have allowed you to mention this If
the Government has anything to say,
it 18 up to them. (Interruption) I
have not finished I think you do not
want me to wviolate the conventions
and the rules or to depart from the
Order Paper If hon Members feel
strongly about it, they could send a
regular notice for some discussion,
they could send a regular Motion for
that But I cannot allow a diseussion
Just now

SHRI S M BANERJEE I am not
raiing a discussion

MR DEPUTY-SPEAKER Please
sit down You have made your pointi

SHRI S M BANERJEE Let Dr
Rao be summoned to the House Let
him be asked to make a statement,
Sir  (Interruption)

MR DEPUTY-SPEAKER- You
have made your point (Interrup-
fion) Order please

SHRI MADHU LIMAYE (Banka)
I rise on a pomnt of order or poimnt
of propriety

MR DEPUTY-SPEAKER I will
hear your point of order, not point of
propriety
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strongly about
the House with a regulay Motion

SHRI 8§ M BANERJEE' We have
done that (Interruption).

MR DEPUTY-SPEAKER 1 cannot
take up your motion here Kindly
(Interruptions) *

MR DEPUTY-SPEAKER: Qrder
please All this will not go on re-
cord”

RE QUESTION OF PRIVILEGE—
Contd

MR DEPUTY-SPEAKER This
morning, during a discussion on the
privilege question, Shr1 Vajpayee
made a certfamn statement relating to
Sin A P Sharma Now, Shn
Sharma has written to me that he
would like to clanfy the position

1 would request Shri Sharma to
confine himself to Shr1 Va)payee's
statement only and not to enter into
an argument at this stage

SHRI A P SHARMA (Buxar) Sir,
th1s morrung, at about 11 O'clock,
before the House had started its dis-
cussion, I was going out of the Central
Hall and Shri Vajpayee naming me,
wanted to indicate that he wanted to
talk to me Sir, I was gomng for a
meeting and so I did not speak any-
thing I simply waved my hand and
went away to attend that meeting
Later on, I came to know that he had
stated that I refused to talk to him
I want to tell you that there 153 no
truth in it (Interruptm:).

*Not recorded
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SHRI P. G MAVALANKAR
(Ahmegdabad): Sir, I rise on a point
of aider.

MR. DEPUTY-SPEAKER:
listen to all of you.

SHRI A. P, SHARMA: There is
no truth that Shri Vajpayee wanted
to talg to me and I refused to talk
to him It is only a distortion of the
fact. I sumply went away to attend
the meeting. (Interruptions).

MR. DEPUTY-SPEAKER: Just a
rmunute, I shall hear all points of
orders on this poinht Will you kindly
ly sit down? I have to hear Shn
Banerjee on hig point of order.
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MR. DEPUTY-SPEAKER: Instead
of making your point of order, you
are making some statements. Now,
Shri Mehta.

SHRI P. M. MEHTA (Bhavnagar):
Sir, Shri A P Sharma, I think, has
not informed the Chair on what
ground or on what point he 1s making
his statement.

MR. DEPUTY-SPEAKER: He has
already informed me.

SHRI A P. SHARMA: I sought only
to make a clanfication.

SHRI P M. MEHTA: On what
point? He has not mentioned as to
what Shr; Vajpayee has stated in the
House.

MR

DEPUTY-SPEAKER:  Mr.

‘Mehta, iff you had listened to me,

you would not have put this question.

1 had made 1t very clear at the very
beginming that this was what he had
told me and he had written to me,
and that was why I had allowed him.

SHRI P M. MEHTA He simply
said that for purposes of clanfication
he wanted to make a statement He
simply mentioned that he wanted to
make a personal explanation or a
statement by way of personal expla-
nation

MR DEPUTY-SPEAKER
cation only.

Clarifi=

SHRI P M MEHTA: But he has
not furmished the 1ssues.

MR DEPUTY-SPEAKER: He had
told me m his statement what state-
ment he wanted to make I think
the hon. Member hag heard what he
said just now.

SHRI P M MEHTA: He has not
stated what statement he wanted to
make, and on what. So, hig state-
ment is only on something hearsay.



wge ofex wfiere & 1 oy few
@ WO T RY AT
®Y €8 ava %7 §Y qar wE) fn aroddy o
A ggiwarwgr ! wrwaat £y d
q7 | W waE gy @ N ds%
o, FA & dga g & qgarar qa
2q¥f g A W e K X
w8 wr gur 7 w2 qw AT @ &
HT AT FQ Y, wwr g afew
T RTaEa g 7 &YW ¥ A
T8 ®T sy | zafod ag 9 Ty
® TN § T B T A A F
®q § ar foar smr o WA aRw
fear sma fr @ ag ¥ qearget wRw
Frh 7w

SHRI P. G. MAVALANKAR: 1
want to ask.in all earnestness what
the purpose of a personal statement
or clarification is. When an hon.
Member of this House asked the per-
mission of the Chair for making a
statement, surely, he wanted to make
a statement either to clarify or con-
‘radiet or deny a specific allegation or
an untruth which had been uttered
here wittingly or unwittingly by a
particular Member against him. We
are told by Shri A. P. Sharma that
it was only on the basis of what he
had been told or what he had heard
that he wanted to make the statement,
I suggest that he better verify the
facts first, 1 want to find out one
thing from you. Sir. Can such a
personal statement or a statement by
way of personal clarification or the
right to make such a statement be
abused by a Member of Parliament
merely on the ground that he had
been told that something had been
said about him and therefore, he
wanted to make it?....

MR. DEPUTY-SPEAKER:
give my ruling....

SHRI P. G. MAVALANKAR: My
point ig that Shri Sharma may make

I shall

PROF. MADHU DANDAVATE
(Rajapur): My point of order s
this. Can a sense of humour violate
any rules of procedure of this House?
These matters should be treated with
a sense of humour which they de-
serve and finished off.

SHRI SHASHI BHUSHAN (South
Delhi): On a point of order....

MR. DEPUTY-SPEAKER: Is he
on the same point of order or on
another one? If it is another one, I
shall hear him later. Let me first
dispose of the other point of order...

SHRI S. M. BANERJEE: I have
withdrawn my pomnt of order..

MR. DEPUTY-SPEAKER: When-
ever I get up, Shr1 Banerjee will not
allow me even to finish the sentence.

SHRI PILOO MODY (Godhra): I
have also the same experience.

MR. DEPUTY-SPEAKER: I would
only say that these are no points of
order. They are only counter-state-
ments and they are all there on
record
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